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Applicant3Counsel present. Respondenﬁs Counsel

absent. Time till 11.9.91 grantedﬁto file reply.
, . .

5.8.91

None present.

Time till 2g§§§,gj is‘granted for Filing~countef
affidavit;as a last chance, ’
’ $
’ * 30.9.91
RC

None appears.

Sufficient time was granted for filing -

counter affidavit biat no counter has been filed,

ngnéﬁiﬁﬁi%ﬁgéﬁﬁé'even. Accardingly,'list before

the Bench for further directions on 3.1.92.
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19411491
NVK & ND
(5) Mr M Rajendran Nair |
None for respondents.
Y 2 =
Respondents have,yet filed reply. In the

interest of»justice 2 weeks! time is/ie'given to
file reply.
thereafter.

List the matter before the Bench for. final

'hearing on 24.1.92 on uhich date the matter will
o

be disposed irrespective

(V{JZIO# not.‘ jﬂé,l%;77//

_ 3.1.92
24-1-92 SPM_& AUH |
(23) : :

Mr Rajendran Nair
Mr Mathews J Nedumpara -

The learned counsel For the appllcant stateq

that in view of certain orders lSSUBd by the respon-
.dents on 22.11.91, he uwishes to ulthdiig the OA with
. L e I
liberty to file fresh OA after e*;ggénéfhls remedy

in accordance with lau.
Accordingly, the OA
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{AV HARIDASAN)
JUDICIAL MEMBER

of, appeal,
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VICE CHAIRMAN
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o/

Rejoinder, if any, should be filed ¢

whether any'reply is filed

is dlsmls sed as withdray

Ne.




